Centrel Adeinistrativs Tribunel
Principa.danch
New Delnie

0a o. 498732

Now D:lni, this the 5th uzy of Februsry,] 37

Hon'bls ure. Jose P. Verghesse, Vic:z Chzirmen J)

Hon'cle Shri 3.P. Bisuos, Memosr(a)

drkan singh,
c/o shri 5.3.53quwan,
N ool ol of ol c?
Munirke ,
Wew Qelni- 110 U067, esesh plic:nt
{(By smt. C.ieChoprs, Advoc:io=
Nons pr-sent).

=Jirsus-

T Union Bublic g=rvice Commiss ign
through the Secret=ry,
Onolpur Hdouse,
onehjahsan Ro.d,
dew DJelni= 113 011,

2 Jnion of Indis through
the Secrzt:ory,
Mlinistry of Home Affairs,
No:rth Biock,
‘ Nww Belni= 110 001. ee e 25 ponde nto
(Byfirss P KeGupta, Advocate =
NON2 pres=nt)e

0K _o_eR (9r-1)
By Hon'bl: Or. Jose . Verghese, vice=Chsirmezn J)s—

None is presant on bghelf of tha perties. Porhips

the partizs ars undsr tha impression thst this mstter
hes been disposed of through the Lok adalst Dy 1ius
order dstsd 2nd Uctoousr, 1596. Infact thet wes the
informel ordere This mz:iter hes come up befores us
presumenly for passing formel ordgr.

In view of the order of the Lok Adel-t similer

dirsctlons ars peing iscued Dy this Tr.ounal co w..le

oo.ozp/—



R

The respond=nts :re directed to treet tne petitiorar
inthe ssme way as the directions wzre issusd in ths case
of fladan Sain and Urs. vs. UPuC and drse 1n Uef. Woe 2854

of 1991. with the-s directions, this J.,:, is dispused of.

(:.P,B%safffff {Dr.Jose Verghioue )
- e mi i

]
OIS Yige=Chsipm=n



